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15.3.07 	issue involved, in, this case is that 
th.e applicant who was working as Chief 

Persona1 Inspector did not visit the Agthori 
tation. inspection was conducted by the 

ssistant Personnel Officer by visiting the 
same station and submitted his inspection 

ieport and charge sheet was filed.. 
'unishmant was imposed against the 
pplicant by withholding two increment 

with cumulative effect. The applicant. 

preferred an appeal and the appellate 

auth.ority reduced the punishment to'. 

withholding two increment without 
cumulative effect. Aggrieved by certhin 

ation of the respondents the applicant 
has filed this O.A. with a prayer to set 
aside and quash the impugned orders 
dated 31.7.06 & 31.10.06 and also for a 
direction to extend the consequential 

benefit after setting aside those orders. 



s- 

Heard Mr D K Sarma, learned counsel for the 
applicant and Dr J L Sarkar, learned 

Railway standing coiuisel: for . the 

N Or 	q9ed 	'reondentWhen the ziattor came' u 
for consideration the óünsei for the 4' 	$' 	
pari.es submit 'that nóth* may beisued 

to the respondents at this stage 

peJ 	/ p 	 the respondents 
return:ble by  four weeks  

Post on 26.4.07 for adiiissión 

t g 	 v-eJ 

Meniber(A) 	' 	\/ice-Chaitnan 

and Mrs.0evj 
26.407. 	Dr.J.L4sarkarL. learned"eàunsei for' the -' 

J). 	 Respondents prays for some more time to file 

written statement Foui weeks time is Vanted to 

file written statement Post the matter on 
• 	 'A 

29507 

.Member(A) 	' 	Member(J) 

Am 

07 	Coimsel for the sponds wanted 
time toiile written statement 'Let it be '. 
d.oe. Post the matter on 206.07.' e r c o  

çje, 	' ' 	' 	' 	Vice-Chairman 



a 	io 	j 
Ar 

	

20.6.07. 	Counsel for the applicant .,anted 

tJrne to ifie rejoinder. Let it be done. Post 

the mailer on 6.7.07. 

• 	k 
-&J 	 Vice-Chah'man 

r' 
6.7.2007 	Post the case on 17.7.2007 granting 

further time to the Applicant to file 
rejoinder.  

Vice-Chairman 
/bb/ 

	

17.7.2007 	Rejoder not filed. 

Post on 9.8.07 for order. 

TZ 
- 	 Vice-Chaian 

pg 

21.9.07 	The counsel for the applicant 

submitted that rejoinder is being ified to 

day. Let it be placed on record. Since the 

pleadings are complete counsel appearing 

for the parties pray that the case may listed 
for hearing. 

- 	
Post on 9.10.07 for hearing 

Vice-Chairman. 
• 	 . 	• 	pg 
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09.10007 	Mr HK.Das, learned Counsel 

for the Applicant and Mrs Bharati 
Devi, learned Counsel for the 
Railways are present., Jyr'this case 
written statement has, already been 
filed and Counsel for the parties do 
agree to set the matter for final 

• 	bearing on29.11.2007. 

Call this matter on '29.11.2007.' 
for hearing. Rejoinder, if any, may be 
filed in the meantime. 

husiram) 	(M. Mohanty 
Member 	Vice-Ch airman 

nkm 

29.11.2007 	This is a Division Bench mattet. The 

case is adjourned and listed on 10.122007 

as prayed by Mr/H.K.Das, learned counsel 

for the Applicant. 

k 
-H-- 

(Khushirom) 
Member (A) 

Ibbi 

 

 

• 	, 10.12.2007 	On the request made on behalf of 

learned counsel for the Respondents1  call 

this matter on 11 .i2.2007•. 
'H 

(Gout am Ray) 	{M.R.Mohanty) 
Member (A) 	Vice-Chairman 

/bb/ 

I 
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1.1.122007 	Heard Mr HK. Das, learned Counsel 
for the Applicant and Mrs Bliarati Devi, 
learned Counsel for the 
Respond en ts/Ra ilways and perused the 
materials on record. 

For the reasons recorded separately, 
the O.A. stands disposed of. 

(G.Ray) 	(M.R.Mohantr) 
Member (A) 	Vice-Chairman 

nkm 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GLIWAHATI BENCH 

Original Application No.65 of 2007 

DATE OF DECISION;11,1220$7 

Shri Ambika Prasad Sarma 

Mr D.K. Sarmah 3  Mr P.C. Boro, 
Ms B. Devi and Mr H.K. Das. 

versus - 

Union of India & Ors. 

Mrs B. Devi, Railway Standing Counsel 

CORAM; 

.APRLJCANT(S) 

ADVOCATE(S) FOR THE 
APPLICANT ( S 

RESPONDENT(S) 

ADVOCATE(S) FOR THE 
RESPONDENT( S) 

The Honble Mr. M.R. Mohanty, Vice-Chairman 

The Hon'ble Shri G. Ray, Administrative Member 

I. 	Whether reporters of local newspapers 
may be allowed to see the judgment? 	 YksfNo 

2. 	Whether to he referred to the Reporter or not? 	Yes/Ni 

1 	Whether to be forwarded for including in the Digest 
Being compiled atJodhpur Bench and other Benches? Yes/Nc 

4. 	Whether their Lordships wish to see the fair copy 
of the Judgment? 	 YesiNo 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.65 of 2007 

Date of Order This the 11th  day of December 2007 

The Honhle Shri M.R. Móhanty, Vice-Chairman 

The Hon'bie Shri G. Ray, Administrative Mernher 

Shri Ambika Prasad Sarma, 
S,lo Late Madhab Chandra Sarma, 
At present working as Chief Personnel Inspector, 
Guwahati, under A.P.O. Guwahati, 
N.F. Railway. 	 ..AppIicant 

By Advocates Mr D.K. Sarmah, Mr P.C. Baro, 
Ms B. Devi and Mr H.K. Das. 

- versus - 

1. 	The Union of India, represented by the 
General Manager, N.F. Railway, 
Mailgaon, Guwahati-1 1. 

2 	The Chief Personnel Officer, 
N.F. Railway, Malig aon, Guwah atL 

The Mditional Divisional Railway Manager, 
N.F. Railway, Lurnding, 

The Divisional Personnel Officer, 
N.F. Railway, Lumding Division, Lurnding. 

5,. 	The Assistant Personnel Officer, 
N.F. Railway, Guwahati, 
Panbazar, Guwahati. 	 .....Respondents 

By Advocate Mrs B. Dcvi, Railway. Standingnsel. 

) 



OA.No.6512 007 
0 R L) E R (ORAL) 

Datet 11.12.2007 

M.R. MOHANTY (VICE-CHAIRMAN) 

Heard Mr H.K. Das, learned Counsel appearing for the 

Applicant and Mrs B. Devi, learned Counsel appearing for the 

Respondents/Railways and perused the matteria)s placed on record. 

The Applicant, a Chief Personnel Inspector of N.F. 

Railways, faced a Departmental Proceeding and, uiHm ately, visited 

with a punishment order vide Annexure.E dated 31.07.2006. Relevant 

portion of the said penal order dated 31.07.2006 reads as under: 

"It is the duty of the Personnel Inspector to visit the 
stations in his section as frequently as possthle. His job is 
not over by just filling up of settlement papers of the staff 
who are retiring. Had he visited the stations regularly, he 
would have pointed out the various lapses to his 
Controlling Officer (P). 

His written defence is not at all sufficient to counter 
the charge that he is not visiting AGT station regularly. 
Had he visited the station regulady, he would have 
straightway given the dates on which he had visited the 
station. 

Therefore, for violating Rule 31. (i) (ii) and (lii) of 
the Railway Service (ConducL) Rule, 1966, his increment is 
withheld for one year (NC)." 

The Applicant challenged the abovesaid punishment order 

in an appeal, which was disposed of under Aiiriexure-H dated 

31.10.2006. The text of the Appellate Order as communicated under 

Annexure-H dated 31.07.2006 reads as under: 

"Order of the Appellate Authority 

I have read the charge, the representation, the NIP and 
the appeal. I am not satisfied with the list of retired staff 
as proof of being visited the stations. The employee has 
not indicated when he has visited the station, either m his 
representation or his appeal- 
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The penalty is however reduced to stoppage of increment 
without cumulative effect for 6(six) months." 

The presen1Original Application, filed under Section 19 of 

the Administrative Tribunals Act, 1985, is, vrtualJy, directed against 

the abovesaid Appellate Order dat€d 31.10.2006. 

In this case written statement has been filed by the 

Respond en ts/Railways and a Rejoinder has also been filed by the 

Applicant. 

Part V I of the Railway Servants (Discipline and Appeal) 

Rules, 1968, deals with the right to prefer Appeals etc. in Disciplinary 

Proceedings. Rule 22 thereof postulates as to what should he 

considered by the Appellate Authority. Relevant portion of Rule 22(2) 

reads as under: 

"22. Consideration of appeal- 

 

In the case of an appeal against an order 
imposing any of the penalties specified in Rule 6 or 
enhancing any penalty imposed under the said rule, the 
appellate authority shall consider- 

whether the procedure laid down in these rules 
has been compiled with, and if not, whether such non-
compliance has resulted in the violation of any provisions 
of the Constitution of India or in the failure of,justice; 

whether the 'findings of the disciplinary authority 
are warranted by the evidence on record and 

whether the penalty or the enhanced penalty 
imposed is adequate, inadequate or severe; and pass 
orders- 

'I! 

(i) confirming, enhancing, reducing or setthig aside 
the penalty; or 
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(ii) remitting the case to the authority which 
imposed or enhanced the penalty or to any other authority 
with such directions as it may deem fit in the 
circumstances of the case: 

'p 

It appears, on a plain reading of Annexure-H dated 

31.10.2006, that the Appellate Authority did not examine all aspects 

of matter as required under Rule 22(2) of the aforesaid Rules of 1968. 

It is a cryptic one; as the Appellate Authority did not examine as to 

whether appropriate procedure were followed in the enquiry and in 

the disciplinary proceedings and as to whether the evidences were 

properly assessed in the departmental enquiry. 

7. 	In the aforesaid premises, having heard the learned, 

counsel for the parties, this matter is remitted back to the Appellate 

Authority for giving a fresh consideration in the matter. While 

remitting back the matter to the Appellate Authority we grant liberty 

to the Applicant to raise such ftrther points/giounds before the 

Appellate Authority; which should also receive due consideration by 

the Appellate Authority; if such additional grounds are taken by the 

end of December 2007. The Appellate Authorfty is to pass necessary 

reasoned/speaking orders on the appeal (and on the additional 

grounds) of the Applicant by end of March 2008. With these 

observations and direction, this Original Application stands disposed 

of; by remitting back the matter to the Appellate Authority. 

G. RAY) 	 ( M. R. MOHANTY) 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

nkm 



Centr&L Adzm:j.L. 

£1 	1ARO 

GLw14j 	Lfl 

BEFORE THE CENTRAL ADMI NI SrRAT IVE TRIBUNAL 

GLWAHAT I BENCH 

T.A.  6S of 2007 

BETWEEN 

Ambika Prasad Sarma. 	Applicant 

AND 

Union of India & ors 
	Respondents 

SYNOPS IS 

The grievance projected by the present applicant in the 

instant QA is acainst the impugned order of the Disciplinary 

authority which was fully/partly upheld by the Appellate 

Authority holding the applicant to be guilty of the charges 

Though the aforesaid impugned order stated ve been 

issued following the provisions of the rules holding the 

field and after holding departmental enquiries but in 

reality no enquiry was held and the authority concerned 

without foiiow:ing the prescribed procedure closed the 

proceeding violating the settled proposition of Audi—alterem 

partem The applicant ventilated his grievance by exhausting 

departmental remedies but same yielded no result in 

positive Hence this OA 

**** ** * * ** * * * * * * ** 

1 

N. 	 25 



BEFORE THE CENTRAL ADMINTSTRAT1VE TRIBUNAL 
GUWAIHATI BENCH 

Title Case No. 	 . 	Q.A NO. b 	/07 

BETWEEN 

Sri AmbikaPrasad Sanna 
Applicant 

AND 

Union olindia & Others 
.Respondents 

I N D E X 

Sl.No. Particulars Page No. 

 ............................................. 1 - 7   - 7 

 Verification ............................................. 8 

 Arinexure A & B....................................... 9 - 

 Annexure C & C-i .................................... 

 AnnexiweD&D-1 ..................... ............... ..- if 

 Annexuje  E............................................. 

 AnnexureF&G ....................................... ..- 2-4 

 AnnexureH............................................. 

FiledBy Regd.No. 

I Date. 
Advocate 
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BEFORE THE CENTRAL ADMINISTRATiVE TRIBUNAL 	cQ 
GUWAIL&TI BENCH 

(An application wider Section 19 of the Central administrative Tribunal Act, 1985) 

pA. NO. c ) 	/07 

BETWEEN 

Sri Ambika Prasad Sanna, Son of- Late Madhab 

Chandra Sarma, at present working as Chief Personal 

Inspector,Guwahati, under A.P.O., Guwahati, N.F. 

Railway. 

.Aplicant 

The Union of India represented by the General 

Manager, N.F. Railway, Maligaon, Guwahati-1 1. 

The Chief Personal Officer, N.F. Railway, 

Maligaon, Guwahati- 11. 

The Additional Divisional Railway Manager, 

N.F. Railway, Lamdiii,g. 

'Me Divisional Personnel Officer, N.F. Railway, 

Larnding Division, Lamding. 

Assistant Personnel Officer, N.F. Railway, 

Guwahati Panbazar, Guwahati1. 

Respondents. 

If 
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PARTICULARS OF THE APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION 

IS MADE 

This application is directed against the Order dated 3 1.07.06 passed by the 

Respondent No. 4 (Disciplinary Authority) imposing minor penalty of withholding 

increment for a period of 1 year and against the Order dated 31.10.06 passed by the 

Respondent No. 3 (Appellate Authority) by which the penalty of stoppage of increment 

without cumulative effect has been reduced for. 6 months. 

LIMITATION :- 

The applicant declares that the instant application has been filed within the limitation 

period prescribed under Section 21 of the Central Administration Tribunal Act, 1985. 

3 JURISDACTJON :- 

The applicant further declares that the subject matter of the case is within the 

jurisdiction of the Central Administrative Tribunal. 

4. FACTS OF TILE CASE 

	

4.1 	That the applicant is a citizen of India and as such she is entitled to all the 

rights, privileges and protections as guaranteed by the constitution of India and laws frame 

thereunder. 

	

4.2 	That the applicant has been entered in Railway Service way back in the year 

26.05.72 as Junior Clerk, and he has completed 34 years of blemish free Services in 

different posts. More particularly, the petitioner served as an Inspector sincerely with the 

utmost satisfaction of all concerned in the welfare Department since last 20 years During 

the aforesaid period of 34 years, the applicant has not been commimicated with a. single 

show cause notice nor any employee, retired employee or successor of any pre-mature 

death employees has made any complaint against the applicant at any point of time. As 

such the applicant has been working as a Chief Personnel Inspector without any blemish 

since last 34 years till the statement of allegation vide Memorandum No. Minor- 1/06 (P) 

dated 11.07.06 served upon him 
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4.3 	That the application begs to state that while he has been rendering his duties 

and responsibilities entrusted to him without any blemish and to the satisfaction of all 

concerned, must surprisingly and with the pre-determined intension, the Assistant 

Personal Officer, Guwahati, had visited the Agthori station without informing the 

applicant who is the Jurisdictional Welfare Jnspectoi The normal procedure is that the 

Jurisdiction Welfare Inspector accompanied the Officer at the time of inspection of any 

place and station. But the Assistant Personal Officer, Guwahati (hereinafter referred to as 

A.P.O./Ghy) with an intension to blame the applicant visited the Agthori Station on 

18.05.06 and in his said visit neither the applicant informed nor asked the applicant to 

accompany him. 

4.4 	That the applicant begs to state that a copy of the Inspection Report dated 

22.05.06 has been communicated to the applicant by the A.P.O., Guwahati and on receipt 

of the said report, the applicant submitted his Compliance Report immediately on 12.06.06 

and also stated that he has been regularly visiting the station but as there was no grievance 

Register maintained by the Deputy Station Superintendent of Agthori Station, the 

applicant did not sign in the same. 

A copy of the Inspection Report dated 22.05.06 and the 

Compliance Report dated 12.06.06 are annexed herewith and 

marked as ANNEXUTRE-A & B respectively. 

43 	That the Applicant begs to state that after the aforesaid development the A.P.O, 

Guwahati has not communicated anything regarding visiting of the Agjhori Station nor 

the said Officer made any warning to that effect and nothing has been discussed about the 

allegation of not visiting the aforesaid Station. The A.P.O, Guwahati has not tried to find 

out the genuineness of the matter and forwarded the same to the Higher Authority without 

any further reference on receipt of the Compliance Report from the applicant. 

4.6. 	That the applicant begs to state that he shocked and surprised on receipt of the 

Memorandum No. Minor- 11061P dated 11-07.06 alongwith the statement af allegation 

from the Divisional Personal Officer, Lamding, whereby the authority proposed to take 

action against him under Rule-il of the Railway Servant's (Discipline and Appeal) Rules, 

1968 and asked to submit the representation against the proposed action. The allegation 

against the applicant was that he had not been visiting the Agthori Station regularly 

therefore failed to maintain devotion to duty which is unbecoming of a Railway Servants 

reby violating Rule-3 1 (1) (U) (III) of the Railway Service conduct Rules, 1966. - 
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A copy of the aforesaid Memorandum dated 11.07.06 

alongwith the statement of allegation are annexed herewith 

and marked as ANNEXURE- C & C-i respectively. 

4.7 	That the applicant on receipt of the said Memorandum along with the statement 

of alleg1ion dated 11.07M6, on 21-07.06 submitted his written reply enclosing the letter 

dated 19.07.06 of the Station Superintendent before the Divisional Personnel Officer! I.C., 

Lumding. In the said reply, the applicant denied all the statement of allegations leveled 

against him and stated that he has been visited the Agthori (AGT) Station regularly as per 

his tentative program. At the time of his visit he had not found Deputy Station 

Superintendent1  Agthori (AGT) , he met on duty Assistant Station Master and other staff 

working under the said Statioa The grievance register was maintained at the statioa But 

the present Deputy SS! AGT stated that he had not found the register at the time of his 

joining which aspect of the matter was duly informed to the APO, Guwahati by the 

applicant. The applicant also stated that he has been regularly visited the AGT Station 

which is also reflected in the letter dated 19.07.06 submitted by the Deputy S.SJAGT. 

A copy of the representation-dated 2 1.07.06 along with the 

letter-dated 19.07.06 are annexed herewith and marked as 

AIN1NEXU1U-D & D-L 

4.8 	That the applicant begs to state that inspite of the facts and circumstances 

narrated in the aforesaid representation submitted by the applicant, the case of the 

applicant has not been considered and he has not been exonerated from the charged 

levelled against him. Instead of that the Divisional Personnel Officer, Lumding 

(Disciplinary Authority) has now communicated that the explanation of the applicant is 

not satisfactory and imposed him the penalty of withholding 1 year (NC) increment for 

violation of Rule- 3.1 (I) (II) & (III) of the Railway Service Conduct Rules, 1966. The 

aforesaid action has been conununicated to the applicant vide notice for imposition for 

penalties dated 31107/06 under the seal and signature of the respondent No.4. 

A copy of the aforesaid notice dated 31/07106 is annexed 

herewith and marked as Annexure-E. 

4.9. 	That the Applicant begs to state that, as the Disciplinary Authority has not 

considered the case of the applicant sympathetically and the explanation submitted by him 

has not also been considered at all, the applicant preferred an appeal before the Additional 

dl 
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Divisional Railway Manager, N.F. Railway, Lumding (Appellate Authority) to reconsider 

his case by exonerating him from the charge leveled against him. The applicant along with 

his aforesaid appeal has also annexed the list of retired staff and the list of other than 

normal retirement cases pertaining to the year 2004, 2005 and 2006 which reveals his 

frequent visit to the station as the fact remains that without visiting the station, it was not 

possible on the part of the applicant to settle the cases of the said staff. 

A copy of the appeal dated 18.09.06 and the list of 

retired/ONR cases are annexed herewith and marked as 

Annexure-F & G series. 

	

4.10. 	That the applicant beg to stale that the Appellate Authority also has not 

applied his judicial mind towards consideration of the case of the applicant and has passed 

the order by which the Appellate Authority instead of exonerating the applicant from the 

charges leveled against him, has reduced the penalty to stoppage of increment without 

cumulative effect for 6 months instead of 1 year. The aforesaid order of the Appellate 

Authority has been communicated by the Respondent No.4 vide letter under Memo No. 

Minor-1106(P) dated 31.10.06. 

A copy of the aforesaid letter dated 31110/06 is annexed 

herewith and marked as Aimexure-il. 

	

4.11. 	That the applicant begs to state that both the Disciplinary and Appellate 

Authority failed to consider the case of the applicant on the basis of the materials available 

before them. Hence this applicant seeking an appropriate direction from this Hon'ble 

Tribunal. 

	

4.12. 	That the applicant begs to state that the respondents have acted without any 

jurisdiction and have acted beyond jurisdiction. Apart from that the respondents have 

failed to provide the reasonable opportunity of hearing to the applicant in every stage of 

the proceeding and the procedure for recording the evidence and records have not be 

followed. The findings arrived at by the i/O was punverse and without any materials. It is 

under this fact situation of the case the findings arrived at by the 110 as well as the 

impugned orders are not at all sustainable and liable to be set aside. 

S. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 
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5.1. 	For that the action on the part of the Respondents for not considering the 

case of the applicant to exonerate him from the charges levelled against him is per-se 

illegal, arbitrary, discriminatory and violation of the principle of Natural Justice and 

Administrative Fair play. 

	

5.2. 	For that the inspection of the Agthori station on 18.05.06 by the APO/GIW 

in absence of the applicant even without infrrning and asking him to accompany as being 

the jurisdiction Welfare Inspector is itself proved the malafide intention of the said officer 

for which direction need be issued directing the respondents to exonerate from the charges 

levelled against him considering his 34 years blemish free and sincere services. 

	

5.3. 	For that the authority ought to have considered the case of the applicant as 

there was no single allegation/complaint against the applicant during his last 34 years of 

services. More particularly when he rendered 20 years of services as welfare Inspector. 

	

5.4. 	For that the Disciplinary Authority as well as the Appellate Authority failed 

to appreciate that the applicant has visited the station regularly and without being visiting 

the same, it is not possible for him to settle the cases of retired staff as well as O.N.R. 

cases. 

	

5.5. 	For that both the Disciplinary as well as Appellate authority failed to 

appreciate that the station superintendent had categorically mentioned in his letter dated 

19.07.06 that P.I. met the other staff of the station and did/solve the problems of the staff 

and take their counter-signature in the settlement papers during his regular visits. 

	

5.6. 	For that in any view of the matter both the impugned orders dated 31/07106 

and 3 1/10/06 passed by the Disciplinary Authority and Appellate Authority respectively 

are not sustainable in the eye of law and liable to be set aside and quashed. 

	

5.7. 	For that in any view of the matter the impugned action of the respondents 

are not sustainable in dw eye of law and liable to be set aside and quashed. 

The applicant craves leave of the Hon'ble Tribunal to advance more 

grounds both legal as well as factual at the time of hearing of the case. 

6. DETAILS OF RE1VWDWS EXHAUSTED 

That the applicant declares that he has exhausted all the remedies available 

and there is no alternative remedy available to him. 
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OUTER 

COURT 

The applicant firther declares that he has not 'filed any applicant, writ 

petition or suit regarding the grievances in respect of which this applicant is made before 

any other court or any other Bench of this Tribunal or any other Authority nor any such 

applicant, writ petition pursued and pending before any of them. 

S. RELiEF SOUGHT FOR 

Under the facts and circumstances stated above, the applicant most 

respecthully prayed that the instant application be admitted, 'records be called for and after 

he ring the parties on the cause or causes that may be shown and on perusal of records, be 

grant the following relieves to the applicant. 

8.1. 	To set aside and quashed the impugned order dated 31/07/06(Annexure-E) 

and order dated 3 1110f06(Annexure-H) passed by the, Respondent No. 4 and 3 

respectively. 

8.2. 	To direct the respondent to extend the consequential benefit after setting 

aside the order of imposition of penalties. 

8.3. 	Any other rlieffrelieves to which the' applicant is entitled under the facts 

and circumstances of the case and deem fit and proper. 

9. INTERIM ORDER PRAYED FOR 

Under the facts and circumstances of the case the applicant does not pray 

for any Interim order at this state. 

10. 	This application is filed through advocates. 

11. PARTICULARS OF THE I.P.O. 

I.P.O. NO. 	 3,4Cl) 	,r110'-1 

Date 	 O4- 

(ifi) Payable at 
	 Guwahati. 

12. LIST OF ENCLOSURE: 

As stated in the IndeL 
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VERIFICATION 

I Shri Ambika Prasad Sarma, aged about 56 years, son of Late Madhav Chandra 

Sarrna, resident of Maligaon, Guwahati-Il, Kamrup, Assaia do hereby solemnly affirm 

and verified that the statements made in 

............. ................................... ..are true to my knowledge 

and those made in para&aphs.R .b. . - ci :A . .....................are also true to 

my legal advise and the rest are my humble submission before the Hon'ble Tribunal. I 

have not suppressed any material fact of the case. 

AND I sign this verification on this 'i 1t  clay of March/2007 at Guwahati. 

, 

SIGNATURE 



ANEX 

1 iNSt4CTION REPORI' OF (.K.KAKATl,AP0/(IIY C()NDU(i FEI) 'FIlE STA11ON 

I ONJ S1Q 

On 1 8-05-06 1 visUed Agtlion s1 a1RU and (lie following points have been noted- 

BOS 1. 

As per 130S the tllowiilg sanction and on uoll is available 

,\sperl3OSofO1-04-05 	Present  
roll 

Dy.SS 	=01 	 =01 

ASM 	=02 	 =02 

P/Man' A' 	=04 	 04 
P/MI'KRG 	=01 	 =01 

Lt 	=01 	 01 

Porter 	=02 	 02 
PTR(RG-LR) =01 	 Al 

But on ASM/Rg whose hcad'uartCF was at Pandu has been shi fled to A( T to aVO (I 

&ontinuOUS T.A from PNO 

DRM(P)/LMG will look into the matter to include the post from PNO, 

RegusioP 

As Dy.SS has rndicatd that no regulan7atlOfl statcnicnt has been rece'v6a sincc kng 

Dealing bill 	lerk/E and conMerned Pill will fuciish the positicn. 	 1 
- 	 L 

Visiting board of Welfare inspector, Labour laws )wage board,roster bbard, are no 

avthlable. 

y.SS has indicted that no Welfare Inspector Visited the station since long. 

- 	 - 	
-. 

'No 	FiCVtmCe register is available. l)y.SS has been advised to op(;n tile register 

immediutcly Procedure 	f 	rievuuce has been ndieuted to I )y.S. 

51 

No overdue of PMI und refresher tUl 31 	)5-06 is uvaikible. 	 , 

6. 	Sfety rules and circulars have been maintained properly. 

7 	 PIPRs 	i:o 
H 	Privilege pass and 11'O are being issued from the sIalioIi.Verifie(l ISSUC register and stock 

ICpS. Recos are maintaining properly. 

Contd. .2 

I,. 

;. •• -- ::i_ 
Advcca*. 

- 
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Staff grievmcc 

Sri Soniosli (Those. ASM who \V1S engaged in N.J work at (fl Jy  From 19.9.05 to 4.1 0.05. 

submitted T.A journals to AOM/(Il JY in tiiiic. But no T.A. has been paid by AOMI(iJ IY, and 
dealing bill cicrk/i will furnish remarks. 

Sri Joydev Sinha.Porle' appointd on 2 02- 0( has nol been paid regular salary for the 
month of April paid in May/06 ('h.OS/13i11/G1IY will Furnish remark. 

Dy.SS pointed that FUJI payment ot'salary has been paid to some stall though absence 
has been shown in the muster roil. 

As for example Sri D.C.13oro, P/Man'A' was marked absence on 20-03-06 and 3-04-06. 
but no salary has been deducted. I)caling bill clerk/F. will furnish the remark. 

II. 	Quarter and drinkingvatcr conditig. 

There are type-I F quatrter4, type-i quarter-8 are available. But the quarter No-176 A 
type-Il is not in a position to reside without repairing. 'l'/O'R' type-li is lying vacant. 
S 

There are 5 lube wells aic available in the colony an(l stUion. Rut out ol only one 'lube 
well is in working condition . So dit'liculty arises br drinking water both iii the colony and 
station. 

12: 	Approaching road 

After construction of road and ROB cnnecting UT to National ilighwiy thlauporoach 
road to stafion has been blocked. jVrangement, may he made to construct the aproah road. 

Sr. DEN/MLG will look into the matter. 

* 	 (G.K.KA ) ATI) 
APO/OIY 

Nüfl/2 1j C tpetioi/G thY 	 l)ated '//2Q0()' 
Copy fwatded to :- 	 I 

08/0 lo bRM/LMG, 
DPivP1j/LMG, 
Ch.OS/I.iI/GHY t 	

I 

6) 1/BUt Ckrk/1 at offiec. 

(G.K,K,K,fl) 
APO/G1IY 1  

4 
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Standard Form of IL,morandu -n of Charqe for imposin; 
Minor Penalties under Rule 11 of RS (D&A) Rulo,1963 

NO. 	 A(&. 
- 	RAILY 

- 	
Place of issuo 

Dated 	 PL 
MEMORANDUM 

srij4/kot 
C Namo,designatjon & office in which working) 

is herebj informed that the undersjqned propoôs to fake action 
ainst him under Rule 11 of the Rii1way 5ervints (Discipline 
and Appeal) Rule, 1969. A statement of tho impuatLons of 
miscondt or mis't-ehaviur on which action is oroposed to ba 
taken as mentjone a} -ove, isen1esed. 

Shri is herebygiven an 
opportunity to make 6wh represnttjon as he rnaywish to make 
against the proposal. The, repreent ation, if any, should he 
Sul-Mitted to the undetsigned so'as to reach within ten days 
of receipt of this memorand. 

If 	 to S uit his 
renre -sentation within the period specified in para 2 it will 

-e prestrned that h has no representation to make and ordrs / 	 e  p 	 .,_1 / 	 -J • 	'dli he liable to he passed aqainst Shri 
- - ex.-parte.. 	 -• 

4, 	The receipt rf this Memorahd 	should b6 acknowledged by 
' 	

VM 1ignature 	 - - 

/ 
I14  	 (Designati on  of the competert hri 	 authority.). 

ce'a1fg 
•(ria-ne,J38 .. 
	

fjce of the Riy . 	vn1j ) 

QO  
Attasted  

4dvoc. 

- 12 - 	 EXUHC 

STAND]-.RD FORM NO. 11 
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StateiIeflt of.  allegation 

During the inspection of A(I'[ station by APO/G [IV on 18.05.2006, it 
was pointed out that the Dy. SS I A( 1 . 1 ifl(IiCatCd IlutI 00 \VCI late 1fl51)CCtOt 

II 
vsitcd the station sinec lang Sn A.P.   Satina, ('P 11(1 V is the coned i P1 lot 

the AI' station. lit the cotU1)1a11CC tepoit MII)lttit(cd to 1)1< M(P)LM( oftie c 
G  

vide APO/G HY 's letter no. FI2I2/lnS1)CCti0tuI LV dated 26.06.2006 it was 

mentioned by the P1 himself that since no grievance register was maintained 

by the Dy. SS I AGT be could not sign in the register. Now, if it is true that 
he was regularly visiting the station, then how come the P1 never reported to 
APOIGHY or DPOJIC/LMG or any officer of the Operating department that 
the Dy. SS was not maintaining grievance registers. There is no record 
available in the office of APO/GiIY office nor in the DRM(P)LMG office 
that Sri Sanna ever pointed out the non existence of grievance registers at 
AGT. This shows that Sri Sarma had not been visiting the station regularly. 
Sri A.P. Sarma has therefore, failed to maintain devotion to duty which is 
unbecoming of a Railway servant thereby violaliiig rule 3 (1) (ii) & (iii) of 
the RaIlway Service Conduct Ruics, 1966. 

* 	

I I 	 P 4t \ 

• 	/ 

)l 

I. 
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NOR9HT 	'?QN.1 1  i: P 	/ 

NOTICE POR IMPO !:TION oi  

	

&(iiii) 1NI) 'iTEMS (i) & (i i 	RULE 1707 	T) ?J41 -) iiJ.J 
RI (ref SR- 9 JND'J 11IJL i7L •r[ ) 

ñ7Jo2-- 	( ( 1!) - - 	 - -- C' CI ((I 	
C( 	

/ 1(0 

From 	 - 

- 

To 	
: 

- -. 

II 	- 	c1]: 	'xpj 	n,:I:it1 	I\lu. 	lvi) 	.iLI/V 

ai.ttb r-E'ferer)cE t''C youv vxtd oun, i w I. ' the ( ) il(: slc't 1'1. 

— _1L2L 	 — 	 aierJ 	 -c(' 	rr(hL(t/ 

inforrd'th 	your expination js/i nnt c nsidered stisfactoty nI 
the une'signed/D,scirjjnry Au1horiy lldc T)as3c(i the folloWinq 

ORDERS 

• 	
:- 

1? jj.A1t 

	

j IRU U 1 	I)srjri 3;JMr A 
t-1 

 
gig

N - 	'Then tbe no;ice I 	 1siqncl ty hn i ut - i 	' nt-i icr thnn t1vi   
Nil ,  c [  u I ? tho outhoulky paNhi nq  

the oers 

q uot. t he <: e p r' 	- 	: I 	i ' 	of expl anqVion awl 
the ren ) ty :1 mr)r -Csecl 

IflSPRTI: Jr appeal against -  thse orders I i.es to 

	

- 	 (next ii!tnCiate uperr to te 

	

a 	oLity rin orets) 

;-:- 

 
0e/fT6r  

• 	
P1..-L 	/ 7?\- 

/ 
- 	• 	• 	 • 

- 	 i•'ij Iitmit/) 
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1J,2 	j ob 	j::. 1 ton. 	mor Oy ••,  

aettlonvis i 
)L(t wo 	 .. 	L 	I3. 	ragulorly, to SCQU havu polaw"i  

tfi2 	J1'..i'--4- 	Wp , . 	L- 

..4A J::L._t;Lit 	C 	 .f 	tai 	cOaaga  tfi.i 2 	hq 	is 	 t VI 	i: 
Lflg 	J3T 	2t 	ti.2fl 	•:jU- 	fl{•:Lh ,  vI:2L..::I 	An 	 L it 
l2equlilriy.1 	112 	traiQLWO, giv - n tii 
on uhjcjh no 	hc2...i 	Li• 

v1t.ii: 	Rule 	i 	(•) 
and 	C i... i ) 	so 	tAA. ' 	y vi 	C 	r 	) 
his 	 2 	IC 	•L 2 Wit L 	cinyar ( i:) 

• 

\ 

• \/ •• 	• 

f 
• tiH; 	1. 	;'H:rfj 	. 
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- - 	 - 

tic ,\LI 	itiu:t 	t)iviH.::1I  

\. 	. l:Itt\\ :v, I .IIIIRIUI 	 it 	fl' 

AI)Iflflul ;t;I;.I't :J.I'. 	th I' 	'', 	 ii 	::tdi;i 	n. L)(t 	d 	(ci 	:;t,•, 

I() (liic 'cpccI 	bL 	to 	c' 	',''iL I 	i 	L 'Ii l\,ifl" 	Hi C. liii L'C( 	wit Ii Ii ) ik.HI Ii fl  

"Clehit 	IS \'h(IiI)L'ILl 	ii 	ii.' ':i'.ii 	'(') H' I )1 1 i i'K'!I irindiii 	(Discip!nnii'.' 	ithii '.') 

;t)i 	(I > ) 	Ht' 	'0'! :' 	Id't 1 H 	' 	HL''d t 	bc ilI!lISIil'C I: I; 	I' 	I 
• 	fl' 	c 	Iail:IIio;l ot thc l'i'('iIlt.:lui .5 II 	\I)Ill ot 	iv 	CHiC 	111(1 II'pIHI iiL 	fi  !Ai' 

	

[hat Hi', I ha\'c iti'cdv c 	Lniicd in n 	It'IltC' 	'hitatiol: 	iiIiil to l)H).'I(' 1 Lirinjiji 	'n 
• (H iil0l1 \vit 1 H CO ol •\( L'nI ;i N I! l's;uCl 1 A P ) /( thy ii  

\vCHlI'C nspctor it A(d Stio:i, in Illy R'ctaI:oIl sulantid ((I l)PU.'l( .1! .I'm(t.ili ()ll 

JA. \vhichl I [ccl to oct Pmopc iI10(ilH11iiii 11110' I );Inav lnlllHIity 1 1 1 1.111 H v 1. 

l ) flulalt 	WHS inijioscd 

I 	Ill) SUI)IUIt tm 	C\IkLIit:. IC 	 I 	k , l VOl 	Ci miik', iii 'H lilJ I 	 ,l  

'[hat 	I 	A P 	! 	h\' \ 	i " I 	t 	'\( 	I .It 	HI '1: 	i ' 	1 	fl) 	•'i 	.1 	'I 	'I' 

't'lnjfl1l(R(I 	([10 	IIIIISJII'IIL)Il 	\'.tllI 	I 	I ''cOn 	lk 	I Ii' 	IIIH"'I 	i''Il 	1 1 	\iI'ii 	II' H 	In 	II 

Imll'ti,ln \VclI',' 111H1 1 CI'IIII 	H' 	i'ilIl',lIIlc',! itH 	Hill li 	Ill it 	li(':I.Il 4,1 	11111 .  ill , ifli 	•. 	 , 
Ii I\ L'IIltliU)OC 	0loI'( 	lOIiIll;t I II' 	1k 	(II 	Ill 	it 	\ 	1), 	II',' 	Ii 	t 	V )oi tI it, 	I ii '(I'  

Rn oi'andimi NI), 'I /( 	(I 1 )lat ct 	I Ii 	./. 	II)) 	1,1 II CI 	Ill',' 	IIlL'Iilt 1(11 II! Ill Ill Viii I I;' 1 	A' 	I 	H' 

SS.S('l'ilieaied tII1( no \\'C!NliC I lispul () r i, IS, ind thc StIll Hill SullC'H 	ill 	Hhat 	I i, Itis H lit 	HI 

I have viSitU (lie sDtion is PCI ,  Iliv tL'fllati\'C llCfly'itlilllO Iii dw lnSI)c.tH)l) 111111' i)L\hfl i/(:hi 

no. 4 Dy. SS/i\GT has indicated that. ilk \\cIfae  inspcclor \'isik:d (ho 1atioit HnCCfl ()ilO, 

1nndiction \'\'eliaic (lishlector 	inId lnl\'C to visit thic iiiisdiulioii R:RllI;tI lv, Cl isol':; Ot 	II 

hCa\C lk(t (he 5111110 lCSj)Ul)Sih)iht\',Ol nspc:t 	III,: SIlitilni / flIh-lll(lnI,lR' illiiI,05, 5.,, illlic iiHhn 'I 

(ICOV \lhtCd Iho \C1l Station siia'c loin' 

IkSl(IL'S 0(11 petidic ViSit, [or tihINi0 lp ut 1.5. I 1 apeis 	i N 	11 	() NI t, can' 	C': Hli;iI 	i 

VIsit thin station/Sub-ord nat,c IIIIILvS RI i'(nuiOCt thin stIlH 11151) In LIllO ilLllIli)lFnIll 1110 fleItI011lehlt 1;IIII'i 

Mv Irequent 

 

visit to the staflon and othor station will Hi: lIVIC)h,Hl 	ruin lhc. ttI.i Jill tail'nit 
20151, 200 & 2005 (enclosed), 

'(Thit 811 - 1  thtfl\'C visited illk , 	\Hl'St'ItilHl innNnIy 	iid 	5/51t'l' lit hIs IciulIlt Iii.;1I11at 1II( 	'',itiifl 
ot\Vch(t'e inspeetol' ndd'snul ii •'\tR)/ dw, sIitod that ' 1 1)1 1 1 	it (ml in, 'I 

lH\'ie\VOtthtOtthOVuelntI,u'ItullnliIIt hlLluinSt Hhi'tliHt lilt 	IHllalhIilylt'llc t'l'I'HhillIlI'l lllt.((H'i 
\'imt 111C Sintiom ill Iii 	SOCtioli n:; ftci1llcIlly is PisHihi, I Ii:; jim k jlW 	lOt hi n 	tUhin' up 
otticiiictit ptipet'sol'stnlI wlHlalcIc1ih1, 	llil Iiu' \'IHiIi'(t 1110 SIIltli>11 i',iil,itl' 1 ' 	Ii 	i'u'lil'l 
lte VitO 	( Ui ) 	Shtis 	tiihhitt' ulihec 	(P)' 	ltu'iuuit 	(II' 	HII'l)'IilyI)(LillllI:,lt(,(llltlIc.tt;lIh'IlltI 

IIh)C)\'u' 	hi;tii 	IS 1111 iflutIStilfi' II' Inc k\l(Rhl 11150 I 1 hl'l5I'lflt,'ciltI'ihi t 	to 	\i'tli 	';i',i'l','  

111111 this 	lIil'esaill l_'llll('11,CS. 

I shllhllh1e!LillteIlI 	tI \ulll 	• 
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Designation 

T/m a n/N C C 

SSE (c)/GFIY 

Tech/i /PNO 

Porter/PNO 

I I/c1erk/G1 IY 

DIRe t.irctuent 

31.0i..(. 

:31.01.4 

31.01 .C4 

29.02.64 

29.02.04 

lcuh/i /GHY 29.02.04 

S. i/n 	n/GHY :31.03.04 

Sr. 1 rackwan/NGO :31,03:04 

Tech/i IGhy 30.04.04 

C/l:11/GHY 	. 30.04.04 

Tin Srnith/GHY 	. 30.04 04 

Tech/1!GHY 30.04.04 

Tcch/1/GFIY 30.04.04 

P/man A/PNO 31.05.04 

Carpenter/GHY . 	 31 .05.04 

I O( h/i1M 	C ()5 01 

30,:)() 0/1 

30.06 O'i 

31.0/04 

311)704 

31.07.04 

31.08.04 

30.09.04  

30.09.04 

31.10.04 
31.10.04  

31,10.04 

31.10.01 

: 	 1 10 0i 

11)1 

J fvi 

I<.,.vinn/( i I'' 

(c)II 

1 	;I i/I/I 	F1( 

Ti 1ci(,I I iz u UN(.4( 

. 1 CIV1/lVll ( 

'loch/ill "NO 

Tech/i i/GHY 

Sealrnan/PNO 

Tral leyrn a n/G H Y 

Sr. Trackmán/NGC 

I. 1richnan/GHY 

MOM/C I 4 y 

'I IY 

,I I 

Nome &) 	tll'L'(i :Dt 

IF OUl 01 .0104 t) 311 2A)1 

20(.'I -. 33 (I.: . 

SI. No. Name 

Sri t3ishan Deo 

2 Sri Haul Shaw 

3 Sri Tapeswar Prasad 

4 Sri Nirmal Oh. Paul 

5 Sri Kamala Kanta Das 

6 Sri M.C. Gha 

7 Sri Masum 

8 Sri Ganu Sh&r 

1 Sri Tarini Show 

10 lri Harmohan Deka 

11 Sri Tara Kanta Baishya 

12 Sri P.C. Rajbangshi 

1:3 Sri S.C. Mali 

14 Sri Raghu Nandan Das 

15 Sri Nami Gopal Sutradhar 

16 Sri Git Ram Pandey 

17 Sri 1, Appuiaswuni 

18 SrI Ramendra Ch. Nath 

19 Sri Pufti 1lecjIi 

20 I Sri Appayn 

21 Sri 11uhnn Ali  

22 Md, P.K.Rakshil 

23 Sri Gopal Ch. Dey 

24 Sri S.R. Majurndar 

25 Sri TarLin Barman 

Sri  
27SriNabaGour 

28SriGopinathGena 

29 Sri Aviman Oh. Majumdar 

30 Sri J 	jari iath 

3 Si Battilm Ran I 

3; 
Ilom  



QUier Uan Norml-il Feremet Cases 

01 )1 ..0'l to 31 .1 2.04 

[)osignation - 	DlRetirerncnt 

I 	e Munila! Gour Lx irackman/NGC 03.01.04 

2 LateKarckI)as ExTiackman/GHY 23.0104 

1Jbcy Lx TLM/MLG 17.0G .03 

4 LateRa'wmar Hejong I Lx Ti acicninn!NGC - 2.01 .04 

5 i Late Putaya Lx 1 ackman/GIIY 22.03.04 

3 Late Rem Kewal Lx l'i'ackmanlGHY 30.03.04 

Sn Pijan Kr Deb - 

S IThm 	- 

Lx M;.ih/( .... ..........I 

xacknan/NGC L 	1 r B.00.04 0 ..  

U Sn Ditip Kr. 	dcjr Lx ftchll 2 

to -  Lx 	liiCI 10.07,04 

I 13a1-dak :/ 	GI 	- -_ 	2.1.08,04  

EE/1X 
13 1LateV.Kshna ExC/Httcr/i I .. 

14 

....... ... 

•'r i Nornal Ch. Konwar 
.... 

Ex i/GHY 01.10.04 	- 

Compulsory Rtd 

15 Late Setya Narayen Scugiiplri 	- I.x 01-/l/GI ly ---'-," 	.12.0. 
lb Late Gobinda Boro 

- 
ExTech/'lll/GHY . 	25.42.04 

I / Late, Onkei Nath Sinqh - 	- Lx lOCh/i/Cl 02 04 

0 



DlRetirenicflt 

31,01 ( 

3t.01.05 

31.01.05 

31.01.05 

31.01.05 

28.02,05 

28.02.05,  

2802. :j5 

:31.03.05 

31.03. S 

'S A 

31.03.05 
fl'S 	 !•Sr' 

' 	

Natne o f: Retued  Stall 	2 I - 
From 01.01.05 to 31.1 2M5 

2005 = 35 (Ni.) 

SI. No. Name Designation 

Sri Mukunda SingI i I 	cku 	n/NUC 

I SrH Lii Kuita KikaIi Matu/Ui IY 

1 iotilalRajbhat Trachmnn/GI'IY 

4 1 Sri Kalipada Das Trachmafl/NGC 

5 Sri Netai Ch. Bhowmick Tech/1/PNO 

O Sri S. Roy Choudhary iITPO1MIG 

7 S 	's 	Gowiia OS/i /NOC 

O Sri Kamaleswar Das Sr. Tech/GHY 

9 Sri Appalaswam Sr. iech/GHY 

10 Sri Sarda Ram i'rickr i izui/NGC 

11 Sd Narendra Nargaty 'I rackt 	in/NC 

12 Sri Sital MaIe/N( G 

13 Sri T. Perurnaa 

Sri 

Sri  

Mate/NGC .i I 

31.03.05 

31.03.05 
15 

16 Sri Umesh Singh S/Attendant 31.03.05 

H'T Sri Sarbeswar1gary 
ö.04)51 

18 Sri Krishna Deka Trackman/GHY 	 30.04.05 

i'g Teh/1/GH 	 31.05.05 

20 S 	BR Churner Morn/I NO 	 .. 

TATk GhOSC kch/1/ML( 	. 	 31.0505 

22 ci a .abo §:r i.ty PiiiIco/GIIY 

SBa?oRO0tI 

............30.06.05 

SE/dY 	............3 0 . 00 . 05  

24 Sri Pairthally rrackinan/GHY 	 31.07.05 

25 
- 	 .. r. trackinan/NGC 	31.08.05 

26 Sri I3edeshi Mate/GHY 	 31.08.05 

27 i M.M. Bhowmick SE (TeIe)/MLG 	 31.08.05 

28 Sri T. Perumala Mate/NGC 	 31.08.05' 

H' 

. 

thBasfore •I'ech/l 1/OilY 	 30.0905 

30 Sri Subal Oh. Das ..Mate/NGC  

31 Sri 	Roy Sr. Trackman!NGG 	30.11.05 

2 .FIiio Ij'an 	Lcr 	' 	' 	. kyiiri/GHY . 	 30.11.06 

33 Md, Dhana Au Mate/NO( 	 31.17.05 

Sr KrnnIswai I30ro 	' I'I'acki a u /NGC  

35 Sri JtindmCh. Roy Sr. 	acki'nan/GHY 	31.12.06 ] 

33 ToeS/i 1/GI IY 	. 	31,12.05 

37 Sii Ra;iendra Narayan Gupta 	' 551 ((;)/CIIY 	 31.1 2.05 

38 Sri Srir KlAnti Sinhn  

30 Sri PnrinuI 	tehni'jo Ii H. (.;Ii wilxy) MI C) 	31.1? 05 

S 	 ... 	.. 	 -. 
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Other than Normal Retirenient Cases 

From 01.0t05 tO 31.12.05 

SI. No. Name 	. Designation 	. D/Retiremcnt 

1 Late Rabi Lx Keyinan/GHY 18.02.05 

2 Late Sunath Bordaloi Lx Sr. TrackmaiilGHY 2 -6.02.05 

3 Late Jusodha Ex KeyinanlGl IY 	 - 26.02.05 

4 LateBnbulCh. Bhowmich [ix Tech/1/GHY: 150405 

5 Late Babul Ch. Iu Lx B/SouTh/i 1 IGI IY 07.04.05 

Slakhiya Rqni (oi I &'Th/ Ii 	1/(l IY 31 .0 	05 

7 Late Pi avash Chok at 	ty I 	ct ill 	1 1/C 	IY 14.03.05 

3 Late Gopal Barua Lx Trockin.- I I I /G.1 IY 1605.05 

Late Sarnin Ch. Rava Lx Trucknian/NGC . ........31.04.05 

10 Late Bindeswar Kanti Ex Trackrnan/NGC 23.05.05 

ii LeBishU Bwas ExG HY 09.06.05 

12 Sri ramaiya Arjal j Lx. tech/i/GHY 26.03.05 

13 Late Satish Oh. Kalita ExTech/111/GHY 26.06.05 

14  Late Shyarnal Dey Lx tech/111/GHY 21.07.05 

15 Sri Swapan Kr. Dey Lx VVhaI/helper/GI IY 

(Vol Rtd) 30.05.05 

16 Late S. S. Purakaystha Lx '[mchma/NGC , 	26.07.05 

/ Sri Simadri TI i/l 1 /Gi IY 28.04.05 

13 Late Nnroyaii Cli. Doy l"x 	I 	uIiIiI 	IY 21)011 05 

10 Late Sakhi Chaiid Munjtii Nx Jup I)....... I(I IY 19.1(1.05 

20 Late Chatnrqum Lx mate/NGC 29 10.05 

21 Lete Gopal Oh. Ghosh Lx MOM/OIlY 09.11.05 

22 Smt. Uma Choudhury CTPO/MLG (Vol Rtd) 31.12.05 

23 Late Sambhu Pant Ex Trachman/GHY 18.1 .505 

24 Sri Puma Oh. Dey Holper/Chy (MocilicalIy Uiifit) '12.12.05 

-'j. 	( 	- -. •..• 	-s.. 	 ..,, 	 j 



Name of Retired Staff 

From 01.01.06 to 31.1206 

2005 = 355 (J.F;) 

SL NoH Name Designation DlReUrcmcnt 	- 

1 Sri Nngina j Sr. TiackmnIGHY 31.01.0G 

2 ISriTimaBasfore 	 . Mate/GHY 3101.0€; 
PandriChamaya 

Sr. Ticktaii!GHY 	. 31.01.06 

4 Sri 	Dey (iiol) . T:I 1 !GHY 	................. 3101.06 

SriramCharan . MateINGC 	. 28.02.06 

6 Sri Chena Ran Das Tech/1/GHY 	. ..... 31.03.06 
7 Sri M.R. DelDnath Keymn/GHY  

81riram Nawaz Jdr Peon/CHY 31 03.06 
9 Sri Bhubaneswar Sr. 1 r;kmari/NGC 30.04.06 
10 .Md,Musheb,Ij 30 04 06 
ii Sri Ram Lakhan 	. . 

Sr. Trackman/NG........

Sr iiackinan/GHY 31.05.06  

Sr.  31.05.06 
13 Sri K.K. Kundu Sr. Trackman/GHY .30.06.06 

Sr. Trackmn/NGC 31.07.06 

16 Sri Pnritii(i, Dey 	. ThcIi/lIGt ly 31.07 06 
.11 S 	KH.... ... i .ü 	06 
18 Sril3hadra Delco 

S r.  Trickrnm/NGC 	.............. 

..'WM/GHY 	. ........... 308.06 
19 Sri Tezoo Sr,l'iackinain/GHY 31.08.03 
20 Sn Makroo Ram Driver/i i/GHY 	- 	- 31.08.06 
21 [Sn Kanak Oh Saikia Revitici/1IGHY 31 08 06 
22 [iDihPRo"--..- hA/akY  30.09.66 
23 jSri AdilmBor:i . 	I Sr,1 ackmon/Gl-lY 30.0906 
24 Sri Kesh6sad keot Sr. 	r,ickmn/GHy 	- 30 09.03 
25 Sri Sew Prasad Paslii Koyin.ii i/GHY 30.09.00 
26 'Sr" Dliarma Dutia Sanna ]}/ I/Cl IY 30.09.0 
27 SnMudjiuSunhan Debnoth 'WeIdci/CHV 3C 09 06 
28 Sn Ranjit ChAui 	- I fri LNCIKYQ 30 09 00 
29 Sri AbodhNffl iii/NCC 31 	It) (JO 
30 Sri I3inial Oh. I3hownijuh h/ I/Ct (Y  

Sn 1,.inku Kohoi Kyinn/GIIY 3011 0(; 
32 Sri Nepal Oh, Sen Mite/NGC 30,11.00 
33 Md. Sam Ser Ah Si 	'fl':lim/CI ly 31 	12.00 
3.1 Sri SusIuintt 1 	//! 31.017,00 
3 SiiLlMulianft H1 	I.kIl1/CHy 	. 31 	12.00 



Other than Normal ketremcnt Cases 

From 01.01.06 to 300606 

Si. No.1 
Late Appa Roo 

2 j Late Baieswar 

3 Late Manik Ch. Boro 

5 I Late Puna Ram Boru 

6 Late Promod Ch. Pathak 

7 Late Dhareswar 

Dosgnation 	 DlRetiremon 

Ex Sr. Trackman/NGC Expd 	26:01.06 

E 	 7 
ExSr. !raukman'i - xpd.....-  b 4.0206 

Lx S!ceaner/GHY 	 23.01 .06 

Lx. PainioiiGl IY 	 1 5.Q 06 

Lx. Pnte/Gi'1 	 09.00.01; 

Ex Sr. Irackman/Gi-IY 	. 	. 	19.0G.016  

I... 

I., 

el 

., 	 t 



U. F. RQj1, 	
- 1-4 

Mtn.r.. 1/06 (P) 

Office of th 
D1Vi1QnL Rly. Iaer (p) 

Ltuding 

Dd 3144O 

: 

To • 	// 
Shri A. Pa  S 4rrna4, 

F. I/IIX/Gfl 

Sub 3 ,  Order of Appefl ate Auth,rjty 
R0f 	Yout 42P.041 ,  dated 18905 

Ye ur above appea' WOO Submitted. to Appellate  Ath.rjty (ADR'q ) who has PaWed the foll ' swing orderst  
:- • 	

I hcv reid the 6 h arga. th th NIP nd th appeø I 	ot s1Atjfj0 with the list of retired Staff WpOf 1! being ViSjtd the StOtionrio The cp1yeo has not Indicated 'then he has viid tba 
" t&"Gne Giher in hits repr ontj or h.th appeaj, 

The Pen&1ty In hwewjr r diXd to I ,f increent 'Jith(,Ut 
Ct1 U1t1VO effect 	I I 6(ejx) 	W ......... 

1• (I I/i 
LL 

h ) • 	
C 1)i8cip1iry Autherjt, ) 

C, to1) oS/IQ at •ffj0 

( 	

) QLL- 



r 	 - 	 - 

,. 	 . 

Ccntroi ttrnJI;:i.1. 

.4 	2 
irt 

L 
1)1ST. - KAMRUP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
GUWAHATI BENCH AT GUWAHATI 

O .A. No. 65 of 2007 

Shri Ambika Prasad Sarma.........Applicant 
-Vs- 

Union of India & others.............. Respondents. 

U 

PIN 

WRITTEN STATEMENTS ON BEHALF OF THE 
RESPONDENTS. 

The W,itten statements of the Respondents are as 
/ 	follows:- 

1. 	That a copy of the Original Application.No. 66707(herein after 
referred to as the" apphcation' has been served upon the respondents. 
The respondents have gone through the same and understood the contents 

thereof. 
2.1 	That save and except the statements which are specifically admitted 
by the respondents , the rest of the statements made in the application may be 
treated as denied. 

That the statements made in paragraph 4.1 to the application the 
answering respondent has no comment unless contrary to the records. 

That in regard to the statements made in paragraph 4.2 to the 
applicatioi the answering respondent has no comments and does not admit 
anything contrary to the records. The answering respondent further begs to 
state that the averments made by the applicant is not true as the respondent 
served the show cause notice to the applicant Sri X.P. Sarnia vide 
Memorandum No. EQ/ 27-A (DAR-Minor) dated 10.05.05 due to misconduct 
or misbehaviors in performing his duties against which he has filed a Case 
before the Central Administrative Tribunal (CAT), Guwahati bearing 
O.A.No.66/07. Hence the averments made by the applicaii1 regarding 
rendering of his duties and responsibilities as entrusted to him without any 
blemish is completely false and baseless as he was found guilty of misconduct 
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or misbehavior in performing his duty and in complete violation of Rule 3.1 

(i), (ii) and (iii) of the Railway Service (Conduct) Rules, 1966 and as such he 	- 

was imposed with a minor Penalty of withholding of increment for one year 
tu 

(NC) by the Disciplinary Authority dated 31.7.06 
That the statements made in paragraph 4.3 ,4.4 & 4.5 to the 

application are not admitted by the deponent. The Asstt. Personnel Officer , 
Guwahati has authority to make inspection and surprise visit to any station to 
ensure whether or not any employee working under him is performing his duty 

sincerely with a sense of devotion to duty . Further there is no such procedure 
that the concerned inspector should always accompany the officer concerned. 
The answering respondent further begs to state that the compliance report 
after detection irregularity during surprise, inspection does not cure the 
misconduct, insincerity and lack of devotion to duty. It is the duty of the 
concerned Personnel Officer to ensure that the Grievance Register is properly 
maintained by every Station Master of his Jurisdiction . The APO, Ghy after 

'detecting lapses in course of inspection forwarded the same to the concerned 
higher authority for information and necessary action. 

That the statements of allegation made in paragraph 4.6 are untrue 

allegation. The answering respondent begs to state that the charge leveled 
against, the applicant was not only for non visiting of Agthuri Station but also 
for not informing the administration regarding non existence of Grievance 

Register which is an ample proof of non visiting of Agthuxi station. 
That the statements made in paragraphs 4.7 & 4.8 to the application 

are not acceptable at all and the same are hereby denied by the answering 
respondent. It may be mentioned herein that the applicant submitted his 
defense statement/ representation against the memorandum of charges and the 
Disciplinary Authority after considering the defense statements and the facts 
and circumstances of the case disposed of the matter rightly imposing minor 

penalty as stated in the aforementioned para- 4 of the W/S 
That the statements that averred in paragraphs 4.9,4.10 & 4.11 are 

not admitted by the deponent The answering respondent further submits that 
on appeal being preferred by the applicant, the Appellate Authority however, 
reduced the penalty to stoppage of increment, without cumulative effect for 6 



(Six) months As such there is no illegality & inrmity in passing the order of 

penalty to the applicant which is just, proper and reasonable and the same is 
sustainable law. The competent authority passed the order of penalty with due 
care applying judicial mind hence the question of violation of natuial justice 

is out of tune. The 	answering respondent further begs to state that the ' 

applicant has not exhausted all the forums of law for redressal available to 
him. As per DAR rules, there is provision for filing revision/review petition. 
The applicant has not availed/exhausted 	all the avenues 	as such the 

application is not maintainable at all and liable to be dismissed. 
That from the facts and circumstances quoted above, no arbitrary 

and discriminatory 	exercise of power committed by the Railway Authority 
and there is no violation of fundamental rights as alleged by the applicant. The 
applicant has no prima facie case at all. 

That the application tiled by the applicant is baseless and devoid of 
merit and as such not tenable in the eye of law and liable to be dismissed 

That in 	any view of the matter raised in the application and the 
reasons set forth thereon, there cannot be any cause of action against the 
respondents at all and the application is liable to be dismissed with cost. 

In the premises aforesaid, it is, therefore, prayed that 
Your Lordships would be pleased to peruse the records 

and after hearing the parties be pleased to dismiss the 
application with cost. And pass such other orders/orders 
as to the Hon'ble Court may deem fit and proper 
considering the facts and circumstances of the case and 
for the ends of justice. 

And for this the humble respondent as in duty bond shall ever pray. 
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VERIFICATION 

• 	I,si.4 4 LA 

,4. 	 . . resident of ... 	 . 

.................... at present working a the. .?. 	. 

• 	 ... 	,Giiwahati being 

• 	competent and duly authorized to sign this verification do hereby 

solemnly affirm and-state that the, statements made in paragraph 

• 1to10&13aretruetornyknowledgeandbelief, andtherests 

are my humble submission before this Honble Tribunal. I have 

not suppressed any material  fact.  

And I sign this verification on this..OJ/A ... day of 

June, 2007 at Guwahati. 	V  

	

V 	DEPONENT 

	

V • 	
- 	IJLA'  iZ 

V 	

V 	
• 	 V 	 DI V.&. Personne' Ofrer 	V 

V 	 • 	 V 	

• 	 te 	i 	• 
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Guwtmti Bench 

BEFORE TUE CENTRAL AD JSTRAVE TRiBUNAL 
fT TT A TT A 'VT 	'Tf4TT 
JU VY k\IL 11 JDt1N ¶fl 

OA NO 65/07 

Sri nbikaPrasad Sarma 

AITT 

Union of India and Others. 

REJOINI)ER TO TIlE WRITTEN STATEMENT ThED BY THE RESPONDENTS 

L 	That the applicant ha s gone through the copy of the Written Statement sibmitteci by 

the Respondent and has understood the contents thereof Save and except the statements, 
i., 	., 	i 	 ri 	 ...,'. which  are speI1c.1! 	aiiz1uEu ilCivitl )cwvv. 	n1Ci 	ai1tc1n Iutv..Ic ul uic vVihivd 

Statements: are categorically, denied. Further the statements, which are not borne on records, 

are also denied and the respondents are put to the sirictest proof thereof 

ThaI. with regards to the statements made in paragraphs. 1, 2 & 3 of the Written 

Statements, the applicant has no comment to offer. 

That with regards to the statements made in paragraph 4 in the written statements. 

the applicant while dei nyng the statements made therein, begs to state that the respondents 

have net denied about the 34 years of blemish tie-c service rendered by the applicant in 

different posts, more particularly the 20 years of service rendered by the applicant as an 
tr_tL_ 	1- _ -------- 	 j. - L_.L_ -- 	 -------- vteiiurt nisl)ecwi -  wiuluw. any uieunsn as na jeen SLaLeU Ifi paragrupn & in ine Oiiiw 

application. Hence it is deemed to be admitted. The only averment made in the written 

statement is that about the allegations leveled against the applicant in the impugned 

nieniorandum of charges are nothing else but irriaainaiv one. 

That with regards to the statements made in paragraph 5 of the written statements, the 

applicant while deriving the contentions made therein be to state that although there is no 
.:i---------- J_ _ -------------------- Oar oi surprise visit uy any unicer to ensui e wneuier rni' employee wori.iii unuer nim is 

performing his duty sincerel or not; but it is not the case in hand. In the instant case, it was 

the pre-determined intention of the Officer concerned who had visited the Agthori Station 

without infirming the applicant intending only to give an adverse remark against the 

applicant. The said averments made in paragraph 4.1 has not been denied in the written 

statement. Further the ARO., Guwahali without intimating1 informing anything about the 
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lapses detected by him forwarded the same to the higher authority for necessary action 

against the applicant which has proved the pre-detennined intention of the said Officer. 

5e 	That with regards to the statements made in paragraph 6 of the written statement, the 

applicant while denying the contention made therein begs to state that the grievances register 

maintained at Agthori Station. was available; but the present Deputy,  8.5.1 A.G.T. on several 

visits of the applicant stated that he had not found the grievance register at the time of his 
Joining in the Station and the applicant in his such visit requested the Deputy SS/AGT to 

search for the said grievance register which aspect of the matter was duly informed to the 

APO, Guwahati by the applicant. As such, the allegtion for not informing Administration 
regarding nori-existance of grievance register does not arise. So far the allegation of non-

visiting of Agthori Station is concerned, the letter dated 19.07.06 submitted by the Deputy 

SSIAGT clearly proved the fact that the applicant had been visited the station regularly. As 

such, both the allegations Le, for not informing the Administration regarding non-existence of 

grievance register and non= visiting the Agthori Station are not correct at all, hence. denied. 

That with regards to the statements made in paragraph 7 of the written statement, 

the applicant while denying the same begs to state that the Thsciphnaiy Authorily did not 
- - I ,d.. 	 - 	 -' - -" 	-' - 	 -• -------------------. cunsiQel ne Qejence suiteinem 	w rnu in toe IWLS iuIu cii-cunistaiice 01 toe ce the 

............................................ Disciplinary Authority could have warned the applicant instead of imposing the penally. 

........-' ... 

That with regards to the statements made in paragraph 8 of the Written Statements, 

the applicant while denying the contention' made therein begs to state that the Disciplinary 

Authority as well as the Appellate Authority did not apply judicial mind at the time of 

consideratron of the case of the applicant and mposed the penalty that too at this last stage of 
_ 

his service without considering his past blemish free services rendered by him It is pertinent 

to mention herein that as per the provisions of rules, it Is not mandatory to prefer 

revision/review before coming to this Hon'ble Tribunal but there is no bar to review the case 
of the applicant for the authority in their own motion. As such, the question of non-

maintainability of the present application does not arise. 

That the ap1icant begs to state that the respondent authority neither controverted nor 

denied the allegation and statements made in paragraph 4.12, of the Original Application 

regarding not providing the reasonable opportunity to the applicant and not maintaining the 

proper procedure etc, while conducting the inquiry and imposition of penalty on the basis of 

the said inquiry in the written statements. As such, the same shalt be deemed to be admitted 

by the respondents. 
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9. 	That the applicant begs to state that in view of the contentions and averments made 
herein above, it is a fit case wherein this Hoifble Court may be pleased to interfere in the 

maiter and be set aside and quashed the impugned order directing the respondents to extend 
all the consequential benefit with costs. 

I 
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VERIFICATION 

I Shri Ambika Prasad Sarma, aged about 56 years, son of Lat.e Madhav Chandra 

Sarma, resident of Maligaon, Guwahati-1 1, Karnrup. Assam do hereby solemnly affirm 

and verified that the statements; made in 

1TU 

to my knowledge 

and those made in paragraphs.......s S . ......................................are also true to 

my legal advise and the rest are my humble subnission before the Hoifbie Tribunal., I 

have not suppressed any material fact of the case. 

AND I sign this verification on this -i I'day ofMeW2OO7 at Guwahati. 

ii-I %iS.11 


